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| No, #/8/2009-1R

E Ciovernment of (ndia

Ministry of Personne, Public Grievances & Pension
Departiment of Personnel & Training
TLEAX]
North Block, Now Deihi
Dated the 27" April, 2009
II.U,

The Secretary,

Contral Infornmation Commission
August Kranti Bhovan

New Delin

Subjcct:-ﬂevisiun of Silariley d Penslons of the Chief informution g,‘um_mi.aﬁiuncr yod the
fifornmijon L omminsto er in the Centyal ipfor tion Commnilssion conscquenf UPoR

the revision of Salarles nqg_l‘muimm of the Chief Electiop Cummiﬂﬂl_gncrgnd Flection
Commlssiongy/Judges of the Supyenme Cougt.

Sir,

| am directed 1o convey sanction of tho Prosident for revision of the Salaries and Pensions of the
Chief lnformation Commissioner and the information Cominissioners i the Central Information
Commission with offect from 1.1.2006 in terms of the provisions of Section 13 of the Right 10
information Act, 200§, consequent upon the revision of salary of (he Chief Election Commissioner and
o Elcction Commissioners pursuant o the issue of The High Court and Supreme Courl Judges
(Salaries and Conditions of service) Amendment Ordinance, 2009, as under -

Salnry
Chicf Information Commissioncy/

information Commissioners 1t5.90,000/- per month.

5 The above revisions shall be governcd under the provisos made under Section 13 of the Right 10
Ldormation Act, 20035, Order regarding allowances/ote, shall be issued in due course of uime

| 3 This issues with the concuirence of Ministry of Finance, Departiment of Expenditure vide thew
1o\ U ONo.7.32/15/2009-1C dated 23.4 2009,

\ 1(\ ‘1-3{, .‘
| A s \ | Y ours farthtully,

& /ﬁ:ﬂhﬁ)kﬁ;
| (R.K Girdhar)
Under Secretary to the Govt. ol India

Copy to -

(. Chiel Information Commissioner/Information Commissioners, C1C
7. Ministry of Finance, Deptt, of Expenditure, 1C 1 w.rt UO Note referred ubove
3. D, (EID, DoP't
4 Contoller of Accounts, Minisuy of pPersonnel, PG & Pensions
e 5 Pay & Account offico, CAl
D f; Budget Section
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